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In England, they have the British
Code of Standards in relation to the
advertising of medicines and treat-
ment. This Code is drawn by an
Advisory Committee of newspaper=
proprietors. National newspapers
do not accept adverfisements which
fail to conform to the Code.
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Mr. Deputy-Speaker: He can
continue his speech tomorrow.

17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TrAIN-Bus coLLisTON oN 25-11-1963
NEAR GANDHIDHAM, CUTCH

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I
request that he may make a statement
thereon:

“The train-bus collision on the
25th November, 1963 at an un-
manned level crossing near
Gandhidham, Cutch, resulting in
the death of some persons and
injuries to others.”

The Minister of Rallways (Shri
Dasappa): Sir, at about 858 hours on
25th November, 1863, while 65 Up Fast



1839 Drugs

Passenger was proceeding from Bhim-
sar to Gandhidham on the Radhan-
pur—Gandhidham metre gauge section
of Western Railway, its engine dashed
against a motor truck loaded with
green grass at an unmanned level
crossing gate No. 236 situated at mile
182

The collision resulted in the death
of two occupants of the truck—the
driver of the truck and a labourer—
and injuries to three persons. The
injured persons after being given first
aid on the spot by the Guard of the
train were taken to Gandhidham by
the same train and admitted in the
railway hospital. One of the injured
succumbed to his injuries on the even-
ing of 25th November, 1963. The
other two are said to be progressing
satisfactorily.

The next of kin of the dead and
injured persons were informed.

The cause is under investigation and
an enquiry has been ordered.

The view of the railway track from
the road is clear.
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Shri Dasappa: Sir, as regards pro-
viding an over-bridge or an under-
bridge to these level crossings we
have laid down a formula by which
the Railways undertake to provide
the bridge across the track. The
approach roads have got to be done
by the concerned authority—it may
be the State Government or the urban
areas municipality or the panchayat
board and so on. The policy is, wher-
ever they want it we are prepared to
give the over-bridge or the under-
bridge on this basis.
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Shri Indrajit Gupta (Calcutta South:
West): Apart from the question of
providing over-bridges and under-
bridges, I want to know whether in
view of the repeated tragic accidents
happening almost every now and then
at unmanned level crossings the Gov-
ernment is prepared at all to recon-
sider the former stand which it took
that many thousands of unmanned
crossings will not be manned? After
these accidents that have taken place,
are they reconsidering the matter.

Shri Dasappa: These unmanned level
crossings are not a special feature of
the Indian Railways. It is found
everywhere. 1 want to inform the
House that there are about 19,000 un-
manned level crossings as against
about 12,000 manned level crossings.

Shri Hari Vishnu Kamath (Hoshan-
gabad): But there are plenty of men
here in our country.

Shri Dasappa: We have also now
liberalised the conditions under which
the State Government or the con-
cerned municipality or corporation
could give its quota. Formerly it was
on the basis of 50 : 50, that is to say,
they had to give 50 per cent of the
non-recurring charges and of the
recurring charges also. But now we
have said that if they can contribute
to the non-recurring charges—it may
be about Rs. 5,000 and odd for each
crossing the responsibility for man-
ning the level crossing would be that
of the Railways. That is what we
have now decided upon.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister said that it is the
policy of the Government to have
over-bridges or under-bridges in the
municipal areas or highways. Is it
true that the rules of the Railway
Department are such that Railways
demand from the municipality or the
State Government that the bridge
should be constructed under the super-
vision of the Railway Department and
the charges for such supervision should
be made over to the Railways? Is it
also true that in spite of many
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[Shri Jashvant Mehta]

Tequests by the State Governments to
take over such unmanned -crossings
‘where there is heavy traffic the Rail-
way authorities have delayed for a
long time the execution of construc-
tion of bridges at such crossings?

Shri Dasappa: I do not know what
my hon. friend is referring to. Is he
referring to under-bridge or over-
bridge or manning the level crossings?

Mr, Deputiy-Speaker: It has been
Aanswered.,
Shri Jashvant Mehta: I want to

know whether the railways are pre-
pared to reconsider the procedure.

Shri Dasappa: If it is for the pur-
‘pose of manning or providing an over-

bridge or under-bridge, there is
nothing to reconsider. The formula is
there.
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Shri Dasappa: It does not arise out
of this.
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Shri Dasappa: It is a well-known
principle. I do not think there is any
need for us to issue a special notice.
Everybody knows about the arrange-
ments for level-crossing, either man-
ned or unmanned,
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17.06 hrs,

NEWSREEL* ON C.P.I. PROCESSNON
SION IN DELHI

Shri Indrajit Gupta (Calcutta South
West): Mr. Deputy-Speaker, it is my
unpleasant duty to- have to raise this
half-an-hour discussion, because some
of my friends, not belonging to my
party, have been asking during the
course of the day why I should bother
to raise a discussion at all on what is
such a trivial matter. If this was only
a quarrel between the Communist
Party and the Government, or the
Communist Party and the hon. Minis-
ter, then it might be considered a
trivial matter, but it is not on that
plane at all that I wish to raise this
question. |

As far as the Communist Party is
concerned, I am not bothered particu-
larly whether a particular newsreel
blacks out a demonstration held by our
party, although on all accounts and
by all admissions that demonstration
was not a very minor matter, And as
far as the publicity value goes, I would
rather thank the hon, Minister for be-
cause of this peculiar procedure he
took of releasing the newsreel and
then withdrawing it and the hubbub
it created the publicity that it has got
was much more in that way and I
should actually thank him for many
people got to know about our demon-
stration than would otherwise have
been, Therefore, I have no quarrel
with the Minister on that point.

The issue involved here is not that.
The issue involved here is whether the
Government wishes to use and utilise
its monopoly of these newsreel films
for its own purposes, because, there is
no private agency in this country per-
mitted to make newsreels or exhibit

*Half-An-Hour Discussion.





